BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
EXECUTION APPLICATION NO.02 OF 2022 (WZ)
IN

ORIGINAL APPLICATION NO.99 OF 2019 (WZ)

Laxman Dhondiba Thombare Applicant
Versus

Chief Secretary, Government of

Maharashtra & ors . Respondents

Affidavit on behalf of Respondent No.1 abovenamed:

[, Manu Kumar Srivastava, Chief Secretary, Government

of Maharashtra do hereby state on solemn affirmation as under:



to

(V8]
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. I say that I am filing this Affidavit as Respondent No.l

pursuant to the order dated 22.11.2022 passed by this

Hon’ble Tribunal.

[ say that the present Execution Application has been filed
to execute the order dated 20.12.2021 passed by this
Hon’ble Tribunal in Original Application No.99 of’ 2019

R T A,

. 1 state that by letter dated 2.12.2022, the Additional

Government Advocate (Standing Counsel), Government of
Maharashtra has informed the Joint Secretary, Revenue
and Forest Department, Government of Maharashtra, Shri
Ramesh Chavan, that the State Government had filed Civil
Appeal No.8074 of 2022, bearing diary number
17615/2022 against the judgment and final order dated
20.12.2021 in Original Application No0.99 of 2019 (WZ)
passed Dy the National Green Tribunal, Special Bench, and
in the said civil appeal, on 11.11.2022. the Hon’ble

Supreme Court was pleased to pass the following order :-

“ [ssue notice.

Tag with C. A. No.6558 of 2022.
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Until further orders, operation and execution of the impugned
order shall remain stayed insofar as the appellanis arc

concerned.

4. In this particular case, i.e. Civil Appeal No. ‘zﬁﬂ?’%k?()i:’,’ﬁ}e
Appellant is the Chief Secretary, Government of
Maharashtra. The said letter of the learned Additional

RN

Governmment Advocete is annexed to this AfTidavit wid-is

a

marked as Exhibit R-1. At the same time, I am also

annexing to this Affidavit as Exhibit R-2. a copy ol the

order dated 11.11.2022 in Civil Appeal No.8074 of 2022

passed by the Hon’ble Supreme Court of India.

5. 1 have also directed the Office of the Collector Pune to
place on record of this Hon’ble Tribunal, the paper-book

of Civil Appeal No.8074 of 2022.

Hence, this short affidavit.
¢

Place:- Mumbai
Date:- 15.12.2022

DEPONENT,
4
a kManuKumur;\.‘ri\u\tﬁzz\‘:\.l [Z41oM-
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VERIFICATION

[’Manu Kumar Srivastava, Age 59 years, Occupation Government
Service, presently working as Chief Secretary, Government of
Maharashtra, Mantralaya , Mumbai do hereby solemnly affirm and
state on oath that the contents of this affidavit from para No. I to 5
are true to the best of my knowledge and are based on official
record which I believe to be true and correct.

Hence, verified at Mumbai on this

15 ™ day of December, 2022,

DEPONENT,

=

= : S )N 22
( Manu Kumar Srn'aslava)

(d3ntified by Sh2)1rome
SHIVAJl CHOURE,

UNDER SECRETARY,

REVENUE AND FORESTS DEPT,
MANTRALAYA, MUMBALI -32.

SOLEMNLY AFFIRMED

BEFORE ME BY DEPONENT

sarl M Yawmoy Seivostone. .
WHO IS IDENTIFIED

BY SHRI,ShE\Mo%\'WUAOMYL-

Joint Secic..,
Government ol Maharashu .
Law and Judiciary Department
Mantrafaya, Mumbai 400 032




g - I MAHARASHTRA
GOVERNMENT O Out Ward N().607/2022
67 Office of the Govt, Advocate
Government of Maharashtra
New Maharashtrg Sadan
Kaaturba Qandhi{ Marg
New Delhi-110 001
Tel: 011-23385212 /23385934
I'nx: 011-23385212
E-mail : poviadvdelbiggmail.com

Dated 02.12.2022
To,

Mr. Ramesh Chavan,
Joint Secretary,

Revenuce and Forest
Department, Mantralaya,
Mumbai - 32

Ref: (i) Your office letter dated 28.11.2022 addressed to the Standing Counsel,
Supreme Court of India, State of Maharashtra

(i) Civil Appeal No. 8074/2022
Chief Secretary, Government of Maharashtra & Ors.
Versus
Laxman Dhondiba Thombare & Ors.
Sir,

The above referred Civil Appeal pertains to the impugned judgment and final
order dated 20.12.2021 in Original Application No. 99. of 2019 (WZ) passed by the
National Green Tribunal, Special Bench (Tmpugned Order), whereby the Hon'ble
Tribunal was pleased to dispose of the application and decided to deal with the issue of
Mining and Stone crusher activities in violation of Environment Norms.

The present Civil Appeal was filed by the Appellant - State of Maharashtra on

01.06.2022 bearing Diary No. 17615/2022 challenging the impugned order before the

Hon’ble Supreme Court, which later came to be registered as Civil Appeal No. 8074/2022
on 02.11.2022. :

Thereafter, this Hon’ble Court vide

order dated 11.11.2022 was pleased to pass
the following order in the present matter:-

“Issue notice.
Tag with C.A. No. 6558 of 2022,

Until further orders, operation and execution of the impugned order shall }
; remain
Stayed insofar as the appellants are concerned”, i l

A copy of the order dated 11, . i .
reference. - ated 11.11.2022 is attached herewith for your ready

This is for your information

and necessary action, -
Hence, the Letter,

rs faithfully
U' .
_ (Aaditya Anir(ddha Pande)
Additiona] Govemment Advocate
Encl: a/a (Standing Counsel
Sl B .nse )
The Principal Secretary
» Revenye
™ : and Forest p
e Chief Secretary, Govemment of MaharaShtiI;arI:II:::;téjMantralaya. Mumbgj - 32
aya :

» Mumbaj - 35
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o “Mr. Nitin Deshpande, learned counsel for respondent No.4 has stated
that he will file an affidavit stating therein that the order dated

11.11.2022 has been passed by the Hon'ble Apex Court with respect 10

Original Application No.99 of 2019(WZ) whereby the Apex Court has
stayed the operation and execution of the order dated 20.12.2021
passed by this Tribunal in the said Original Application. We grant him

neo weeks' time for filing the affidavit, as prayed for by him.

o By our previous order, we had granted two weeks' time to the learned
counsel for respondent Nos.3 and 6 - MPCB for filing the reply-
affidavit, but the sane has not been filed nor any valid reason rherej:or

has been given. From the side of the said respondents, learned counsel

Ms. Manasi Joshi has appeared and pravs for grant of further two

weeks' time to file the reply-affidavit. We accordingly Gl:ar1t her th
I\ T ne

fime.

o By the order dated 20.12.202] passed by this Tribunal (Speci
Bench) in Original Application No.99 of 20 9 W2), exceutt ( Pec‘fal
has been prayed in the present procee h'm,', ”;e Ch on Of whzch
Maharashtra was directed to enguire about il o dllct”ef Secretary,
;-e'sp.onsiblefor granting consent to operate without EC of the persons
mining with'ouz EC in violation of directions of the H ar':d permitting
Cowrt and it was further directed to constitute a Join?n ble Supreme
CPCB, SEIAA, Maharashtra, Siate PCB and Divisional C((')‘z’mn:’;;;ie of

ner,
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PEEOEN OF PRACEENTNAS

Civil Appenld Hofe). EOTAIIBL
pppelliant(s)

CHIED SECRETARY GOV O MAMARASHIBA £ ORS.

VERSUS
LAXMAN DHONDIBA THOMBARE & ORS. Respondent(s)

1A No. 148324/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT
IA No. 148325/2022 - EXEMPTION FROM FILING O.T.
IA No. 148322/2022 - STAY APPLICATION)

11-11-2022 This matter was called on for hearing today.

Date

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For the parties:
Mr. Sanjay Kharde, Adv.
Mr. Siddharth pharmadhikari, Adv.

Mr. Aaditya Aniruddha Pande, AOR

Mr. Mukesh verma, Adv.
Kamal Kumar Pandey, Adv.

Mr.
Mr. Pankaj Kumar Singh, Adv.
Mr. Pawan Kumar Shukla, Adv.

UPON hearing the counsel the Court
ORDER

Issue notice.

Tag with C.A. No. 6558 of 2022,

until further orders,

impugned order shall remain stayed insofar as the appell

smmrgrned.
D'onar;{;f\ by
Noelam Guly
Dsle: 20334 1.18

15.53:3115
Reason: J

ASTT. REGISTRAR-cum-PS
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IN TIHI SUPREMIE COURT OFF INDIA

\)O ‘ qf)»"'
) g\q»" CIVIT, APPELLATE JURISDICTION
b CIVIL, APPEALNO. ___ OF 2022

(UNDER SECTION 22 QI THE NATIONAL
GREEN FRIBUNAL ACT,2010)

(Arising out of the
20.12.2021 in Original Application No.9
the National Green Tribunal, Special Bench)

IN TRE MATTER OFF

Chief Secretary, Govl, of Maharashtra & Ors.
Versus

Laxman Dhondiba Thombare & Ors.

WITH
L.A. NO. OF 2022

APPLICATION FOR STAY

WITH
L.A. NO. OF 2022

DM

WALy PR

impugned jidgement and final order dated
9 0L 2019 (WZ) passed by

.Appellants

..Respondents

APPLICATION FOR EXEMPTION FROM FILING CERTIFIED
COPY OF THE IMPUGNED ORDER

WITH
LA. NO. O 2022

APPLICATION FOR EXEMPTION FROM FILING OFFICIAL

TRANSLATION

WITH

e I.A.NO, Or 2022
ATION FOR CONDONATION OF DELAY IN REFILING

THIZ CIVIL APPEAL,

PAPER BOOK

(FOR INDEX, KINDLY SEE INSIDE)

ADVOCATE FOR A‘P,PELLANT: SACHIN PATIL
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